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IN THE CENTRAL ADMIN ISTRATIVE ‘I‘;RIBUNfAL : HYDERABAD BENCH

AT HYDERABAD

C.A,N0,1350/93 ! Date of Order: 22,4,1994
BETWEENR -
|
D.Satyavathi l ~s. &pplicant,
|
AND ' : '

Union of India represented by: ]

#dmiral Superintendent, !
Naval Dockyard,

Visakhapatnam, .. Respondent,

Counsel for the Applicant «s Mr,Y ,.Subramanyam

Counsel for the Kespondent _ ‘ «e Mr,N,V,kémana

CORAM:

HON'BLE SHRI A.B.GORTHI : MEMBER (ADMY,)
!
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HON'BLE SHRI T,CHANDKASEKHARA REDDY : MEMBER (JUDL, )
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Order of the Division Bench delivered by
Hon'ble Shri A.B.Gorthi, Member (Admn.),

This is an application from the widow 6f late
Subba Rao praying for a direction to the respondents to

give her appointment on compassionate grounds,

2. The applicant states that her husband died é:ba
result of an accident arising out of 4nd in course of
employment, while working in the Naval Dockyard, Visakha-'
patnam, The appljcant is 1%@5;;9 indigen£ circumstances |
with four Children)éll below the age of id years to be
taken care:of_ She approached the authorities concerned
for givinglher appointment oﬁ compassiona£e grounds,
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that the request of the applicant was considered and akbuﬂcfé
approved for appointment on @ompaSSionate grounds, There
are already a number of such candidates on the wait list
for appointment on compassibnate grounds, The respondents
‘ ‘

assured that the applicant would be provided a suitable
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In the meantime the respondents have offered her employment

; ~formandty -
on daily wages and she jis ‘ bwogking as a casyal
labour,

Cemwryrelaatdla
4, Learned counsel for the applicant lays saitabie

Stress on the fact that the applicant's hushand A:iaA
wnile on duty and &s such the case of the applicant

deserves to be givenin preference in the matter of
giveEigrg her appointment on compassionate grohndS. This

aspect of the matter recudires +n o eaieion’ —w o

i ‘



v-3

.e 3 [ N

respondents in offering her appointment oﬁ compassionate
grounds, With these observations and W1th-the expectation#
that(the applicant would be provided compassionate
egppointment as earlylas poss‘j.k:ole“> bﬁis application

is disposed of with no order as to costs,
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{T. CHANDRASEKHAKA REDDY) (A.B,GOKTHY)

‘Member (Judl ) - Member ;(#dmn, )

f | " Dated: 22nm april, 1994

N ' : (Dictated in Open Court) ﬂgmﬂﬂqa
’ LA e
Deputy Registrar(J)CC

To
sd

1. The Admiral Superintendent, Union of India,
Naval Dockyard, visakhapatnam,

- 2. One c0py_to Mr .Y . Subramanyam, AGVOcéte, CAT.Hyd.
3. One copy to Mﬁ.N.v.Ramana, AAdl CGSC.CAT JHyd,
4, Cne copy to Liprary, CaT.Hyd. :
5 One spare COpye
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"IN THE CENTRAL ADMINISTRATIVE TRIB AL
HYDERABAD BENCH AT HYDERABAD
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| THE HON'BLE MR.TCCHANDRASEKHAR REDDY
) MEMBER(JUDL). "
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Dateds 2-{ -1994-
f
'ri ORBEFR/JUDGMENT
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{M.A/R.A./C.A,(No.

5

io.A.No. | \’350\(3\’5 .

* T.A.NO, (W.pe © )
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. Admited and Interim Ditections . i

§ Issu a. : . $ -
4

Allowad
R

.. Disposed of with directiofs

¢

Dismisged.

Dismi 'e-'ﬁ; as withdrawn«
Dismi szl for Deféult.
égﬁje{: d/o-rdered. |

!

'No ordi‘r as to coOsts.
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